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Petition(s) for Special Leave to Appeal (Crl.) No(s).5394/2015

(Arising out of inmpugned final judgnment and order dated 23/05/2014
in CRLA No. 5093/ 2003 passed by the Hi gh Court of Judicature at

Al | ahabad)

RAM BETI Petitioner(s)
VERSUS

STATE OF U. P. Respondent ( s)

(Wth interimrelief and office report)

Date : 24/09/2015 This petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE JAGDI SH SI NGH KHEHAR
HON BLE MRS. JUSTI CE R BANUMVATHI
For Petitioner(s) M. C K Rai, Adv.(A C)
M . Par amhans, Adv.
For Respondent (s) M . Ai shwarya Pat hak, Adv.

M . Ravi Prakash Mehrotra, Adv.

Upon hearing the counsel the Court made the follow ng
ORDER

Leave granted.
In the meantine, the order of sentence of the petitioner

shal |l remain stayed.

( SATI SH KUMAR YADAV) ( RENUKA SADANA)
AR- CUM PS COURT MASTER
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